
OPEN COURT 

Central Adminis ative Trib nal Allahabad Bench 
Allahabad. 

Allahabad This The 14th Day Of October, 2008. 

ORIGINAL APPLIC TION NO. 298 OF 2004. 

Present: 

on'ble Mr. Justice A.K. YOJl. ember (J) 
mt. B "ttan Devi ed bout 35 year , wife of late 
hri Awadh Kishore Yadav R/ o Vmage Dakore 

D trict J alaun. 
. .......... AJ)~ctnt 

By dvocate: S/S iR.S. Yadav/R.K. SaxeDa. 
Versus 

1. Union of India through Secretary, Ministry 
Post an Telegraph, Chief Post aster 
General U .P. Lucknow. 

2. Post Maser General, Agra Division, gra. 
3. Senior Superintendent of Pot Offices, 

Jhan i Division, Jhansi. 
4. Sub Post Master, Sub Post 0 ice, D ore 

District, Jalaun. 
. .............. Respondents 

By Advcoate: Shri S.C. Mishra. 
0 DER 

Heard Shr R .. Yadav, Advocate, appearing 

for the Applicant and hri S.N Mishra, Sewor 

Central Govern ent Standing Counsel appearing 

for the Respon ent ~ 

2. Applicant, Smt. Bittan Devi is t e wife of late 

Awadh Kishore Yadav, an employee of Post Of 

Telegraph DeP,attment. He was engaged as C.P. 

Chaukidar in Sub Post Office Dakore, District 

Jalaun vide or er dated 22.11.1991/ Annexure 1 to 

the counter affidavit. According to this order, 

Awadh Kis ore Yadav, apart from ot er persons, 

were Contin ent Paid Employee (C.P) having 

seveml contin o sly '1);: one year or 240 days iD 
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o e year on 29.11.1989. Ap icant a , u 

gr ted temporary t tus a C.P. employee w.e.f. 

29.11.1989. It is c early tated in this order that 

hu an of the appl · ant wa never regularized. 

3. he applicant, beiDg ife of dece 

employee- A d Kishore Yadav, claime 

compa ionate ap ointment - which did not 

material ed. She ' 
owever, g· en p -time (4 

ou per day) at the rate of .1200/- per month 

to W ter-man. She o dm · to receiv 

Rs.13,000/- lump sum (Refer in para 4.9 of e 

O.A.,) 

4. It is clear o cord t at t pplic did no 

pur ue er eged claim of comJ!,HII,Il~. 

appointment for about 12 year . In the year 2003, 

he cl ims to have i ue a leg notice to the 

res ndent (Annexure A-9 to the O.A.) 

5. By mean of O.A., ppl cant ee to 

c allenge impu ed order dated 7.4.1994 

( exure 6 to the .A.). Impugne order · close 

t at 'compassiona: . e ap ointme t' coul not be 

":ven an heir I dependent of ' ce ed employee' 

o a a C.P-Em oyee ith te porary tat . 

In othe ord , ccording to the Re. ponde t 

compa ionate 

intec of 

ppointment could not be claim d 

dh Kishore Yadav wa not a 

re ar employee. 
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6~ According to · the applicant, da ghter of the 

applicant was a ed 12 yea in September 1994 

(see Annexure A-7 to the O.A.). It is, therefore, 

clear that the u.ngest · sue of the ece 

employee as on te has ttained the age of 26 

years. There · nothing on record to t t the 

Applicant or other dependent of deceased wadh 

Kishore Yadav are in distre . 

7. It is we settled that compa ion te 

a p intment cannot be claimed a a right. Before 

compa ionate appointment· claimed or gran ed, 

it h s been e tabl• ed that famny in que tion is in 

· tres , which requires immediate imitation, apart 

from the fact t husband of the applicant wa 

C.P. employee 

8. There is no warrant · to · terfere with the 

impugned rder passed by the respondent . 

9. O.A. ha o erit, It is cordingly dism. e . 

o order t c ts. 

J 

embe (J) 

Manish/-


